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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO,

686/93
T.A. NO.

16-8-9%
DATE OF DECISION

Mr, V.B. Ambekar Petitioner

:.r. Daso SHah oge
1 Advocate for the Petitioner (s)

Versus
Union of India and Others Respondent
Mr, Akil “ureshi Advocate for the Respondent (s)
CORAM
The Hon’ble Mr. K, Ramamoorthy Member (A)
The Hon’ble Mr. Dr. R.X. Saxena Member (J)
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

?
2. To be referred to the Reporter or not ? N
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ?



Venktesh B., Ambekar

rResiding at C/o Chief Engineer
AIR force Camp Hanuman,
Ahmedabad, -

Versus

p NS The Unicn of India
Notice to be served thruugh
the Becretary, Ministry of
Defence, New Delhi

24 Engineer-in-Chief
E~in-C's Branch,
Army Head Quarters,
Kashmir House, DH PO

New Delhi

3. Chief Engineer
Engineering Department
Head Quarters South Command
Engineering Branch, Pune
|

4, Chiei Engineer
Air Force Camp Hanuman
Ahmedabad, Respondents
|

Advocate Mr. Akil Kureshi

ORAL JUDGMENT

iIn Dates 16-8-94

O.A. 686 of 19¢3

Per Hon'ble Shri K. Ramamoorthy Member (A)
1

The learned counsel for the applicant is not presente.
Mr, Kurespi counség for the respondents is present. The applican
had scughy'relief for the release of increments and the actual
payment thereof, In their reply the respondents have stated

1 ML\'Q.Q

that increment has since bzen @&icu&ateégas shown by letter
dated 11tp March 1994, It has also been stated that the payment
has also keen made to the applicant,

003.0



26 In view of this, there remains no grievance of the

applicant and the applicatiocn is thersfore disposed of accordingly
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(Dr. R.K. Saxena) i (K« Ramamoorthy)
Member (J) Member (@)
i
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